
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH: NEW DELHI 

 

O.A. No. 2820/2013 

 
New Delhi, this the 15th day of December, 2017 

 

HON’BLE MR. V. AJAY KUMAR, MEMBER (J) 
HON’BLE MS. NITA CHOWDHURY, MEMBER (A) 

 

 

Karamvir Singh  
S/o Shri Sobha Singh 
R/o B-36, Pocket ‘B’, Mayur Vihar,  
Phase-II, Delhi-110091.                                           .. Applicant 
 
(By Advocate: Shri Yogesh Sharma) 
 

Versus 
                            
1. Govt. of NCT of Delhi, 
 Through the Chief Secretary, 
 New Secretariat, I.P. Estate,  
 New Delhi. 
 
2. The Secretary (Services) 
 Govt. of NCT of Delhi, 
 New Secretariat, New Delhi.                  .. Respondents 
 
(By Advocate: Shri Amit Anand) 
 
 
 

ORDER (ORAL) 
 

 

By Mr. V. Ajay Kumar, Member (J) 
  

 Heard both the sides. 

 

2. The applicant, who is working as Grade-III DASS, filed the 

O.A. aggrieved by the action of the respondents in not considering 

his case in the DPC held on 12.05.2011 along with his juniors for 

promotion to the post of Grade-II DASS.  
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3. The respondents’ counsel produced Minutes dated 

12.05.2011, which indicates that the DPC could not consider the 

case of the applicant since the service particulars of the applicant 

were not placed before the DPC.  

 

4. It is also a fact that a case against the applicant was registered 

in the Rohini Court at the instance of the Registrar Cooperative 

Societies.  

 

5. The learned counsel for the applicant, in short, submits that 

though a case was registered against the applicant on the relevant 

date, but no charge-sheet was filed and, in any event, the case of 

the applicant was required to be considered by the DPC along with 

the others, which was not done in his case. We agree with the 

submission made by the applicant’s counsel to this extent.  

 

6. In the circumstances, the O.A. is disposed of by directing the 

respondents to convene a Special Review DPC and to consider the 

case of the applicant for promotion, in accordance with law and 

rules. This exercise shall be completed within three months from 

the date of receipt of a copy of this order. No order as to costs. 

 

(NITA CHOWDHURY)                      (V. AJAY KUMAR)    
    Member (A)                      Member (J)  
 

/Jyoti /   


